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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
AT HYODERABAD .

ORIGINAL APPLICATION NO.1215/96

DATE OF ORDER

Betwsen :=-

L.Manikya Reddy

And

The Gsneral Manager,
Ordnance Factory Projsct,

Yddumailaram, Medak District.

.Counsel for. the Applicant

Counsel for the Respondent

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI 3

i 22-10-96,

THE HON'BLE SHRI H.RAJENDRA PRASAD :

HYDERABAD BENCH

cee Applicant

+oe Respondent

Shri V.Jagapathi

Shti Y.Bhimanna, CGSC
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(Order per Hon'ble Justice Shri M.G.Chaudhari, Uica-Cnairman).

.

Shri V.lagapathi for the applicant. Shri V.Bhimanna

standing counsel for ths respondants. The order dt.31-8-9

acught to pe impugnad -in this 0.A. filed on 4-10-96., By t

3 is

hat

order tws persons below the applicant in the seniority list were

given officiating promotion to the post of Jamedar~Duruwan.
represahtatiun purpaorted to be filed by the applicant to t
General Manager dt.22-6-26 (Annaxure A-S) lsaves no mannsr

that the applicant had coms to know about the impugned ord

The

he

of doubt

Br of

promoticn in the ysar 1993 itself. . Instead of filing a rejpresenta-

tion to tha'depar;menc-uithin the prescribed time or appro
the Tribunal against the impugned order soon thereafter, t
cant waited till 22-6-96 £o file His representation. That

re jected by the r espondants by ietter dt.6~7=-96 on the‘» gro

aching
he appli-
has been

bnd of

it being time barred, It is submitted that this effords cpuse of

action to the appliceant,

2,4 Assuming that the letter dt.6-7-96 of the respao

effords cause of action to the applicent that can be relat

the corraectness of the reply or mexg xtkar ground stated thprein and”

that cannot related to the original c ause of action., Ue d
any illegality in the reply of the respondents so as to a&n
the 0.A. There is no answer provided in the representatio
_ Lo Hats A.H»..Lv.am.!-’_—

was filed By the respondents as to uwhy he had not filed th
gentation within time nor has he prayed for condonation of
actrned

Turning to the original cause of ation which eeeursd in 19

no reasen to overlook the delay.

ndents

ing to
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8 repre-
délay.
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3. Apart Prom the technical grounds, the represgntation

of the applicant itself shows that the applicant had siflffered soms

punishmant pfior to the impugnsd order of promotion was

passad,

It also appéars that his increment had been with-hsld flor some

time., Obviously the raspondents did not consider him syitable

for promotion owing to these reasons when the two Jamedgr s<Duruans

were promoted by ths order dt.31-8-93. The-reply to thg repre-

sentation shows that the cases for promotion were considersd by

the Departmert al Promotion Committee and it had hoty foynd the

: ' (N
r// applicant fit. The applicant not unlyﬁnot offered any gxplana-

tion in the 0.A. about the nature of punishmant sufferad but has

totally kept silent in tnat respect., It is not therafone possible

to read any grievance made against the decision of the Qepartmental

Promotion Committes on such frame of the 0.A. -The decigion of the

Deﬁartmantal Promotion Committee and the promotions affected on the.

basis of that decision in 1993 cannot be re~opened at this belated

stage., The procesdings do not giue us any impression that the

applicant stands permansntly debarred for bsing considegsd for

e

- prumotiun\if that baing the position the applicant has to await

for his turn, Far the aforssaid reasons we “Findiino mer

this application and it is rejected., No ordar as to cos

b (M.G,CHAUDHART)

. \\ Vicae~Chairman
7

’ / Oated: 22nd October, 1996,
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To

1. The General Manager,
ordnance Factory Froject,
Yeddumail aram, Medak Dist.

w

2. One copy to Mr.vV.Jagapathi, advocate, CAT.Hyd.

3. One copy tjo Mr .V.Bhimanna, addl .CC‘SSC.CAT.Hyd.*
4. One copy to Library, CAT.Hyd.

5. Ohe spare copy.
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TYPED BY . CHECKED BY

COMFAREL BY APPROVELD BY

‘ s
"IN THE CENTRAL ADMINISTRARIVE TRIBYWNAL
HYD?BAEAD BENCH ATHYLERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHZRI

VICE-CHAIRMAN

AND

-

'PHE HON'BLE MK.H.RAJENDRA PRASAD:M{A)

Dated: D) 1L- 110 -19%6 .

OKDER=/ JULGMENT

y.A/R.A;/c_.z.. No.
in
.'?_A.No. by }a%
T.A.No. . | o wep. ")
.Iﬁdmitte‘d ana Interim birecté.dﬁs

Issued.d

Dispos¢d of 'with directions,

Dismisged

Dismisded aé withdrawn.
Dismisged for Default.

Ordereid/Re jected.
. ————
No order as to coOsts.
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